9 A9URE www.govtpressmp.nic.in
q ot TR ds fwar < wF R

FHI® 420] {9/, AR, f&i 9 Stear 2019—3nfEad 17, UF 1941

fafy ok faurht & fawm
e, feish 9 staga 2019

. 16913-272-3FHIH-31 (UI.).—IRd % GfauH & AT=8¢ 213 & JHT AUy & TIU g
wyerta ferar o Frafafaa sTeaRy HduERe @t TSRt 7g Yeiva fohar S .

TEAYY % TSIUTE & -TH H AT TR,
AR, Wt [, e qia.

839



840

YRy TS9E, feAis 9 et 2019

wfge .

Heawe T
wUEH I T
24§ sty
fufam wHiw
39 W W& &l
AT ®TT W/
dynfaa  fsar

WL

HeagayT fufaw
®UEH W VA
LRYE T YL

WA STATAIT

HAIH 9 T 0%

WEAYAYT WRUTAeh fafer (e ) 7eamyr, 208%

[ TeayeeT TU (SFERT)" ¥ fedid ] SRR, R0%% W TUHAR Wiyt fRar . ]

YR MURSY & Iold 99 7 Tourel §R1 T&Ataa fahan T,

Hegyey TR T sifuf@m, Q]us T Aeyey TRuTaew! ifufmm, 3’6 #1 iR dvifya
T AR

Td:, U9 & fauF-ted &1 9 95 &l ® iR qeqyew & Ioquel &1 I8 §HIEE & TR R
et witfearforal faerm €, fe wror o8 sttevaes &1 7 @ fo A gia wiaE w5

3AqUE, YRA % GiAYH & T8 03 H @S () §N UGW Ulwdl S WA H 9 Y, HeAyey
* T FrrAfafaa sreaey yenfid w3 € —

. TH IRY W WKW TH WYY TRUdS fafyr (Y3Med) 7eaey, 0% ©.
. 39 IERY * Yafdd WA w HEY F CRE, FANRY TRufaw fEm sifufrm, Rjug

(Wi 33 T L]4E) T HEAYRY RO STufrm, 2’6 (HHlF 30 T R&R) UN 3 3R ¥
T faffde deieel & oreaeiv W g g9 <.

-TH
HeAYQe TRt o sffrEm, gus (i 33 T RRUE ) T WA
3. HeARw TRt e srfufam, ejus (s 33 O 2juE) H,—
() uIR H,—
(F) SN (R) # @ (F) § R R, Fefafas @ve wif@ fear s, siafq—
“ () TR el ¥ Pt e g Fraf weTdR;
(@ SUEN (¥) & 'R ®), FEfafas squam i w5 s, srefq—
“ (%) gfe Tt TRuifes & o1 SIS a8, e w1 fHaled FA H Ee W §, @ 0

oS % WH H WA % fAU 98 A% & Hiw % Fatew seafea iy &1 S
3R 99 aF IW WH F W T I, 39 Sientere e awsn S



qegey Tod, feAid 9 TR 2019 840 (1)
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MADHYA PRADESH ORDINANCE
No.7 or 2019

THE MADHYA PRADESH NAGARPALIK VIDHI (SANSHODHAN) ADHYADESH, 2019
[First published in the “Madhya Pradesh Gazette (Extra-ordinary)’’, dated the 9" October, 2019.]

Promulgated by the Governor in the seventieth year of the Republic of India.

An Ordinance further to amed the Madhya Pradesh Municipal Corporation Act, 1956 and the
Madhya Pradesh Municipalities Act, 1961.

WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is satisfied
that circumstances exist which render it necessary for him to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of article 213 of the Constitution
of India, the Governor of Madhya Pradesh is pleased to promulgate the following Ordinance :—

Short title. 1. This Ordinance may be called the Madhya Pradesh Nagarpalik Vidhi (Sanshodhan)
Adhyadesh, 2019.

Madhya Pradesh 2. During the period of operation of this Ordinance, the Madhya Pradesh Municipal
f;; 6N°;1d23 Aof Corporation Act, 1956 (No. 23 of 1956) and the Madhya Pradesh Municipalities Act, 1961
No. 37 zf 1961 fo (No. 37 of 1961) shall have effect subject to the amendments specified in Sections 3 and 4.

be temporarily

amended.
PART I
AMENDMENT TO THE MADHYA PRADESH MUNICIPAL CORPORATION ACT, 1956
(No. 23 OF 1956)
Amendment, to 3. In the Madhya Pradesh Municipal Corporation Act, 1956 (No. 23 of 1956),

the Madhya
Pradesh Act No.

23 of 1956. (1) In Sections 9,—
(a) in sub-section (1), for clause (a), the following clause shall be substituted,
namely:—

“(a) a Mayor elected by the elected Councillors from the municipal wards;”;
(b) for sub-section (4), the following sub-section shall be substituted, namely:—
“ If any ward of any municipal area fails to elect a Councillor, fresh elec-

tion proceedings shall be commenced for such ward within six months to
fill the seat and until the seat is filled it shall be treated as casual vacancy:

Provided that proceedings of election of Speaker, Mayor, any departmental
Committees or any of the Committee shall not be stayed, pending the
election of such seat.”

(2) In Sections 10, in sub-section (4), in the first proviso, for the words “six months”, the
words “two months” shall be substituted.

(3) In Sections 12,—
@ after clause (c), the following clause shall be inserted, namely:—

“(d) is not registered in any electoral roll related to a Panchayat or municipal area of a
municipality,”;
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(ii)  after the proviso, the following explanations shall be added, namely:—

“Explanation. 1—For the purpose of this section “‘Panchayat” shall have the same mean-
ing as assigned to it in clause (xvii) of section 2 of the Madhya Pradesh Panchayat
Raj Avam Gram Swaraj Adhiniyam, 1993 (No. 1 of 1994).

Explanation. 2—For the purpose of this section “municipal area” shall have the same
meaning as assigned to it in clause (18-a) of section 3 of the Madhya Pradesh

Municipalities Act, 1961 (No. 37 of 1961).”.
(4) In section 14,—
(a) in sub-section (1), the words “and Mayors™ shall be omitted;
) in sub-section (2), the words “and Mayors” shall be omitted.

(5) In section 14-A, in sub-section (1), for the word “Mayor”, the word Councillor” shall
be substituted.

(6) In Section 14-B, for the word “Mayor”, the word “Councillor” shall be substituted.
(7) In Section 14-C, the words “or a Mayor” shall be omitted.
(8) In Section 15,—
(a) the words “or Mayor” shall be omitted;
(b) for the proviso, the following proviso shall be substituted, namely:—
“Provided that no person shall vote more than once in any election of the Councillors.”.
(9) In Section 16, sub-section (4) shall be deleted.
(10) In Section 17,—
(a) in sub-section (1),—
@) in the marginal heading, the words “or Mayor” shall be omitted;
(ii) in the opening paragraph, the words “or Mayor” shall be omitted;

(iii) in clause (bb), the words*“or Mayor™ shall be omitted;

(b) in sub-section (2),—

@) in the marginal heading, the words “or Mayor” shall be omitted;
(ii) in the opening paragraph, the words “or Mayor™ shall be omitted;
(iii) in clause (e), the words “or Mayor” shall be omitted;
©) in sub-section (3), for the words “Councillor or Mayor” wherever they occur,

the word “Councillor” shall be substituted.
(11) In section 17-B,—

(a) in the marginal heading, the words “the Mayor and” shall be omitted;
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(b) in sub-section (1), for the opening paragraph, the following paragraph shall be
substituted, namely:—

“Every Councillor shall before taking part in the election of Speaker in the first meeting
of the Corporation or before entering upon his office, as the case may be, shall
make and subscribe in the presence of the officer authorised by the State Election

Commission an oath or affirmation in the following form:”;
(c) for sub-section (2), the following sub-section shall be substituted, namely:—

“(2) If the Councillor does not take an oath under sub-section (1), it shall be deemed that
such Councillor has not assumed his office:

Provided that except with the permission of the Divisional Commissioner, if any
Councillor does not take an oath within three months from the date of his election
or nomination, his seat shall be deemed to have been vacant ipso facto.”.

(12) In section 18,—

(a) for the marginal heading, the following marginal heading shall be substituted,
namely:—

“Election of Speaker and Mayor”;
(b) for sub-section (1), the following sub-section shall be substituted, namely:—

“(1) The State Election Commission shall, within fifteen days of the notification of
election under Section 22, call a meeting of the elected Councillors for the
purpose of electing a Speaker and Mayor.”.

(c) for sub-section (3), the following sub-section shall be substituted, namely:—

“(3) Meeting under sub-section (1) shall be called in such manner as may be determined
by the State Election Commission, which shall be presided over by the officer
authorised by the State Election Commission. The presiding officer shall not have
the right to vote and in case of equality of votes the result shall be decided by

lot in such manner as prescribed.”.

(13) In Section 20, in the Explanation, after the words “the Speaker”, the words “and the
Mayor” shall be inserted.

(14) In Section 23-A,—

(a) in the marginal heading and in sub-section (1), after the word “Speaker”
wherever it occurs, the words “or Mayor™ shall be inserted;

(b) in clause (ii) of sub-section (2), for the word “Mayor”, the words “Speaker, Mayor”,
shall be substituted.

(15) Section 24 shall be deleted.

(16) In Section 441, in sub-section (2), in clause (b), for sub-clause (iii), the following
sub-clause shall be substituted, namely:—

“(iii)  in the case of election of Mayor, by any elected Councillor.”.



YRy TeI9H, Tl 9 3tagsr 2019

840 (9)

PART I
AMENDMENT TO THE MADHYA PRADESH MUNICIPALITIES ACT, 1961
(NO. 37 oF 1961)

4. In the Madhya Pradesh Municipalities Act, 1961(No. 37 of 1961),—
(1) In Section 19,—
(a) in sub-section (1), for clause (a), the following clause shall be substituted, namely:—

“(a) President, that is chairperson, elected by the elected Councillors of Municipal Council
or Nagar Parishad;

(b) for sub-section (4), the following sub-section shall be substituted, namely:—

““@ If any ward of any municipal area fails to elect a Councillor, fresh
election proceedings shall be commenced for such ward within six
months to fill the seat and until the seat is filled, it shall be treated as
casual vacancy:

Provided that proceedings of election of President or Vice-President, or any of
the Committees under the Act shall not be stayed, pending the election
of such seat.”.

(2) In Section 20, in sub-section (2), in clause (b), for sub-clause (iii), the following
sub-clause shall be substituted, namely:—

“(iii) in the case of election of President by any Councillor;”.

3 In Section 29, in sub-section (4), in the first proviso, for the words *“six months”,
the words “two months™ shall be substituted.

(4) In Section 30,—
(i) after clause (c), the following clause shall be inserted, namely:—

“(d) is not registered in any electoral roll related to a Panchayat or municipal area of

a municipal corporation;”;
(ii) after the proviso, the following explanations shall be added, namely:—

Explanation.1—For the purpose of this Section “Panchayat” shall have the same
meaning as assigned to it in clause (xvii) of Section 2 of the Madhya Pradesh
Panchayat Raj Avam Gram Swaraj Adhiniyam, 1993 (No. 1 of 1994).

Explanation. 2—For the purpose of this Section “municipal area” shall have the same
meaning as assigned to it in clause (34-a) of Section 5 of the Madhya Pradesh

Municipal Corporation Act, 1956 (No. 23 of 1956).”.

(5) In Section 32,—

(a) in sub-section (1), the words “President and” shall be omitted;
(b) in sub-section (2), the words “President and” shall be omitted.

Amendment to
the Madhya
Pradesh Act No.
37 of 1961.
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(6) In Section 32-A, in sub-section (1), for the word “President” wherever it occurs, the
word “Councillor” shall be substituted.

(7) In Section 32-B, for the word “President”, the word “Councillor” shall be substituted.
(8) In Section 32-C, the words “or President” shall be omitted.
(9) In Section 33,—

(a) in the opening paragraph, the words “or President” shall be omitted;

b for the existing proviso, the following proviso shall be substituted, namely:—

“Provided that no person shall vote more than once in any election of the Councillor.”.
(10) In Section 35, the words “election as a President or” shall be omitted.

(11) In Section 43,—

(a) in the marginal heading, before the words “Vice President”, the words, “the President
and” shall be inserted;

(b) for sub-section (1), the following sub-section shall be substituted, namely:—

“(1) The Sate Election Commission shall cause the election of President and Vice
President immediately after every election of Municipal Council and Nagar
Parishad in such manner as may be prescribed. The elected members of the
Council shall elect a President and a Vice-President in the prescribed manner,
from elected members in its first meeting as specified in Section 55.”;

(c) in sub-section (3), before the words “Vice-President”, the words “the President and”
shall be inserted.

(12) In Section 43-A,—

(a) in the marginal heading, before the words “Vice-President”, the words, “the President
or” shall be inserted;

(b) in sub-section (1), before the words “Vice-President” wherever they occur, the words,
“the President or” shall be inserted;

(c) in sub-section (2), in clause (ii), for the word “President”, the words ‘President,
Vice-President” shall be substituted.

(13) Section 47 shall be deleted.
(14) For Section 55, the following Section shall be substituted, namely:—
First meeting “55.(1) The State Election Commission shall, within 15 days from the date of the

2{:::{0“ general notification of election under section 45, call a meeting of the elected Councillors
for the purpose of electing a President and Vice-President.
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(2) Meeting under sub-section (1) shall be called in such manner as may be
determined by the State Election Commission, which shall be presided over by
the officer authorised by the State Election Commission. The presiding officer
shall not have the right to vote and in case of equality of votes, the result shall

be decided by lot in such manner as prescribed.
(15) In Section 56, the figure “47” shall be omitted.

(16) In Section 62, in sub-section (3), in the proviso to clause (iii), the word, figure
and comma “or 47" shall be omitted.

an In Section 63, in the proviso, the words “Vice President, or”, shall be omitted.

(18) In Section 328, in sub-section (1), in clause (b), before the word
“Vice-President” wherever they occur, the words “President and” shall be inserted.

BHOPAL : LAL JI TANDON
DATED THE 8th October, 2019 Governor,
Madhya Pradesh.
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